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Hsard the Isarnsd counsel tor ths petitioner

tor sorns tims. It was pointed to him that a petition
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For this, the appropriate

rsiTiedy available to ths applicant would bs to Fils a

"Tieoii w. i'ii challenging thiat ordsrt Ths Isarnsd

counssl Tor ths pstitionsr accordingly prays that hs

may bs allowsd to withdraw this contempt pstitiorm Ws
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